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(2022) 11 NCLT CK 0090

In the National Company Law Tribunal

Case No : CP(IB) No. 375/Chd/HP/2019

M/S Nutech Foils & Packaging Co. APPELLANT

Vs

M/S Spen Formulations Pvt. Ltd RESPONDENT

Date of Decision : 30-11-2022

Acts Referred:

Citation : (2022) 11 NCLT CK 0090

Hon'ble Judges : Harnam Singh Thakur, Member (J);Subrata Kumar Dash, 
Member (T)

Bench : Division Bench

Advocate : Veenu Marwaha, Pranjal P. Chaudhary

Final Decision : Dismissed

Judgement

Copy of the settlement agreement dated 29.10.2022 has been filed vide Diary
No. 355/01 dated 22.11.2022. The same is taken on record. Vakalatnama has
been filed by learned counsel for the petitioner/ operational creditor vide Diary
No. 355/2 dated 25.11.2022. The same is also taken on record.

It is stated by learned counsel for the petitioner that on the basis of settlement
deed dated 29.10.2022, she may be permitted to withdraw the present petition
on instructions. Keeping in view the statement made by learned counsel for the
petitioner the present petition is dismissed as withdrawn
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